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MR. DEPUTY CHAIRMAN: Okay, time over. ...(Time bell rings)... Now, Shrimati
Rajani Patil. ...(Interruptions)... Yes, all names will be added. ...(Interruptions)...

Please start.

Need to amend the relevant law to help minor rape victims
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MR. DEPUTY CHAIRMAN: Okay, time over. ...(Interruptions)... Now, Shrimati
Ambika Soni. ...(Interruptions)... Shrimati Ambika Soni can take one minute. Yes,

all the names may be added. ...(Interruptions)...

SHRI GHULAM NABI AZAD (Jammu and Kashmir): Sir, I associate myself

with the mention made by the hon. Member.

SHRI JAIRAM RAMESH (Karnataka): Sir, I too associate myself with the

mention made by the hon. Member.

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, I too associate myself with the

mention made by the hon. Member.

SHIR D. RAJA (Tamil Nadu): Sir, I too associate myself with the mention
made by the hon. Member.

SHRI C. P. NARAYANAN (Kerala): Sir, I too associate myself with the mention
made by the hon. Member.

MS. DOLA SEN (West Bengal): Sir, I too associate myself with the mention
made by the hon. Member.

SHRI D. BANDYOPADHYAY (West Bengal): Sir, I too associate myself with

the mention made by the hon. Member.
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SOME HON. MEMBERS: Sir, we too associate ourselves with the mention
made by the hon. Member.

MR. DEPUTY CHAIRMAN: Yes, Shrimati Ambika Soni. ...(Interruptions)... Shrimati
Ambika Soni has given notice. ...(Interruptions)... You sit down. ...(Interruptions)...

She can talk for one minute. ...(Interruptions)...

+ Transliteration in Urdu script.
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SHRIMATI AMBIKA SONI (Punjab): Sir, I would add to the hon. Member's
intervention by saying that the law is meant for human beings and human beings

cannot be made to fit in the ambit of law.
MR. DEPUTY CHAIRMAN: Yes, very correct.

SHRIMATI AMBIKA SONI: In this case, if you are granting life to a ten year
old, because you are not allowing her to abort, what type of life are you predicting

for her, I want to know from the Government.
MR. DEPUTY CHAIRMAN: You are very correct.

SHRIMATI AMBIKA SONI: The Supreme Court has said that they should have
one Board which avoids people from going to District Courts, as in the case of this
ten year old, or to a High Court and then to the Supreme Court. The time flies
by when they pass the 20 or 24 week time-frame. So, are they planning to have a
Medical Board in every State as recommended by their Lordship so that this time
which the poor people take to go from Court to Court can be minimized? I also want
to say, as the hon. Member has said, that for the last three years the amendment
to the MTP Act, 1971 is lying in the archives of their Ministry and they are not
bringing it. This is extremely important because in the last few weeks the Supreme

Court has had seven such cases and each one caused anguish in the country.

MR. DEPUTY CHAIRMAN: I think the Minister is here. Would you like to

react? But, anyhow, it is a serious matter. ...(Interruptions)...

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): Sir, we are looking into the matter. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Tell me what can be done. ...(Interruptions)... All
right. That is enough. ...(Interruptions)... It is very clear; he has said. ...(Interruptions)...
Now, Shri Tiruchi Siva. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Shri Tiruchi Siva. ...(Interruptions)... You start.

...(Interruptions)...
Pathetic condition of destitute widows in Vrindavan (U.P.)

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, the holy city of Vrindavan has now
become a destitute home of widows in India. Sir, as per the Census of 2011, out
of the total number of widows in India, 11 per cent are living in Uttar Pradesh. Sir,

the National Commission for Women’s report in 2010, with regard to the widows



